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An Act further to amend the Negotlable
Instruments Act, 1881, '

HEREAS it is expedlent further to amend the
Negotiable Instruments Act, 1881 Itis hereby
enacted as follows :— :

1. This Act may be called the Negotmble Instru- Short title,

ments (Amendment) Act, 1921. .

2. In sections 63 and 83 of the Negotiable Instru- Amendment
ments Act, 1881 (hereinafter referred to as the said &tion 5
Act), for the word “twenty-four,” the word forty- TAVL of
eight”’ shall be substituted.

3. In section 76A of the said Act for the words Amendment
“ for payment,”’ the words “for acceptance or pay- Sy ™

men ” ghall be substitated. of 1881,




